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Lateef Ahmad Wani Vs. U.T of J&K 

 

PRINCIPAL SESSIONS COURT SRINAGAR (J&K). 
********** 

JO Code: JK00026 

____________________________________________________________ 

Bail Application No: _________/2020     CNR: JKSG       

D.o.I:    28.07.2020             D.o.O:  29.07.2020 
 

In the case of: 

Lateef Ahmad Wani S/O Haji Khazir Mohammad Wani  

R/O Wanganpora, Eidgah Srinagar. 
 (Applicant/Petitioner) 

Through: Advocate Sheikh Manzoor Ahmad  

Versus 

Union Territory of J&K through SHO Police Station Safakadal/ 

Police Post/D.O Noorbagh, Srinagar.  
(Non-Applicants) 

Through: Public Prosecutor (CPO) 

_________________________________________________________ 

In the matter of: 

Application under Section 438-A of Criminal 

Procedure Code seeking grant of bail in 

anticipation in favour of the petitioner. 

__________________________________________________________ 

CORAM:  Abdul Rashid Malik  

__________________________________________________________   

      O R D E R   

Through Video Conferencing 
 

1. Applicant/petitioner through the instant application seeks grant of 

bail in anticipation of his arrest by the Police of Police Station 

Safakdal/D.O Noorbagh, Srinagar pleading that he being a 

bonafide resident of J&K, is a person  of unquestionable integrity 

and status. that one unknown person has filed a false and   

frivolous  complaint against the applicant/petitioner before the 

respondent Police Post Noorbagh and on the basis of  said fake 
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and frivolous complaint the respondent Police Post is harassing 

the petitioner and bent upon to arrest the petitioner/applicant. The 

petitioner is implicated in a non-bailable offence by the 

respondent. It is submitted that the petitioner is an innocent 

person and has not committed any offence/crime whatsoever in 

nature. The petitioner has earned reputation and honour in the 

Society. Therefore, in case the applicant/petitioner  is arrested, 

then in that eventuality  the petitioner shall suffer  an irreparable 

loss  and his reputation shall  get affected; that the petitioner/ 

applicant will not hamper or temper with prosecution evidence 

and will not leave the territorial  jurisdiction; that the applicant is 

innocent and in the event of his arrest, the  estimation and respect 

held by the applicant will be prejudiced and  will also curtail  the 

liberty and dignity  and affect the respect of the applicant,  which 

he hold in the society; that the applicant will cooperate with the 

investigating agency and will abide by all terms and conditions in 

the event of grant of bail in favour of the applicant; that  

application is supported by an affidavit. 

2. Let the application be numbered and registered. Learned Counsel 

for the applicant/petitioner is directed to submit the hard copy of 

application and other allied documents as and when the lockdown 

is over. 

3. I have heard the Learned Counsel for the applicant/petitioner. 

4. Let a report be sought from Station House Officer, Police Station 

Safakdal/ D.O Noorbagh, Srinagar. Learned PP shall also file 
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objections on the next date. In the meantime, it is directed that in 

the event of arrest of the applicant/petitioner, he shall be released 

on interim bail subject to the following conditions: 

(i)  that the applicant/petitioner shall cooperate with the 

investigation and shall not temper with the prosecution 

evidence. 

(ii) that the applicant/petitioner shall not leave territorial 

jurisdiction of  this Court without  prior permission. 

(iii) that this order shall not apply in case the applicant/ 

petitioner is alleged to have committed an offence which 

is punishable with death,  imprisonment for life or 

imprisonment for more than seven years or is a special 

offence triable  by  a Special Court. 

(iv) that the applicant shall furnish bail bond in the amount of 

Rs. 50,000/- and personal bond in the same amount  to 

the satisfaction of SHO concerned. 

5.  Let this application shall come up for submission of the report by 

the Investigating Officer as well as the objections of the Learned 

PP on 11.08.2020. Copy of this order under digital signature is 

forwarded to SHO Police Station Safakdal/ D.O Noorbagh, 

Srinagar through Chief Prosecuting Officer, Sadder Court 

Srinagar for compliance.  The System Officer shall upload this 

order as already directed. 

   Put up on 11.08.2020. 

                    (Abdul Rashid Malik) 

         Principal Sessions Judge, 

          Srinagar 
29.07.2020 

(Yousf) 
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